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THE    NAVY    (AMENDMENT)    
BILL, 1982. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): Sir, I beg to move: 

"That the Bill further to amend the 
Navy Act, 1957, be taken into conside-
ration." 
The Navy Act, 1957 was brought into 

force with effect from the 1st January, 
1958. In the light of the experienc* gained 
from the working of tho Act, the Act was 
amended in 1974. Since then some diffi-
culties have been experienced in the work-
ing of the A£t. It has, therefore, become  
necessary to make certain further amend-
ments to ttie Act. There are four impor-
tant amendments. 

Firstly, some of the minor punishments 
were madi applicable to Master Chief 
petty Offk*rs when a new cadre was in-
troduced in the Navy in 1968. Experience 
during the last 13 years has shown that 

at times offences committed by Master 
Chief Petty Officers are not of a sufficiently 
serious nature to justify trial by court-
martial and at the same time these could 
not be adequately punished by awarding to 
them any of the summary punishments 
prescribed under the Regulations. It is, 
therefore, proposed that the punishment of 
forfeiture of seniority for a period not 
exceeding 12 months and forfeiture of 
time for promotion for a period not ex-
ceeding 12 months be made applicable to 
Master Chief Petty Officers. Section 81(1) 
(f) (g) and section 82 are being amended 
accordingly. 

The second amendment is to section 94 
of the Act which empowers the Central 
Government, the Chief of the Naval Staff 
and other Officers to impose forfeiture of 
time or seniority in the case of subordinate 
officers     without undertaking     the 
lengthy court-martial proceedings. And    a 
subordinate is defined as a person appointed 
as Sub-Lieutenant, midshipman or   a 
cadet. Section 84 of the Army Act, 1950 
and section 86 of the Air Force Act, 1950 
contain provisions  for  summary trial  of 
officers below the    Rank of Lt. Colonel 
and Squadron Leader respectively. Lt Co-
lonel is equivalent to a full Commander in 
the Navy and, as far as the Air Force is 
concerned, Squadron Leader is equivalent 
to Lt. Commander in the Navy. With the 
expansion of the Navy, and keeping     in 
view the  institution  of  full-fledged  com-
mands and the upgradation of officers hold-
ing these commands, it is proposed     to 
bring the provisions of the said sections of 
the Navy Act into conformity with     the 
corresponding     provisions    of the Army 
and Air Force Acts so as to provide   for 
the imposition of forfeiture of lime     or 
seniority in the case of officers below the 
rank of a Commander. 

The third amendment is this: In the 
Navy, unlike in the Army or Air Force, 
regulations have been framed statutorily 
under section 184 of the Navy Act of ISS**. 
Benefits to the Naval personnel are confer-
red by executive orders. At present, there 
is no provision in the Navy Act to give 
retrospective effect to the iegulations 
framed under this Act. A new section 
184A is, therefore, teing proposed to be 
inserted to enable the making of benefi- 
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cial regulations with retrospective effect. 
These provisions are in accordance with the 
recommendations of the Committee of 
Parliament on Subordinate Legislation and 
are on the lines of similar provisions con-
tained in other enactments such as the All-
India Services Act,  1951. 

Then, Sir, the fourth amendment is this: 
The existing expressions "rate", "ratings" and 
"disrating", occurring in the Act at various 
places are being suitably substituted by 
appropriate new terminology, namely, "rank" 
and "reduction in rank", respectively 
according to the context in which such 
expressions occur. 

Then, Sir, the Bill mainly seeks to achieve 
the aforesaid objectives. This opportunity is 
being availed of to rectify an inadvertent 
omission that had occurred in clause (a) of 
Section 55A at the time of the earlier 
amendment in 1974 by adding the words "or 
such other punishment as is hereinafter 
mentioned" which expression shall invariably 
be used throughout the Act so that it may be 
possible to impose any lesser punishment 
mentioned in section 81 of the Act, as 
considered appropriate. 

Also, reference to the provisions of the 
Code of Criminal Procedure, 1898, are sought 
to be substituted by references to the 
corresponding provisions of the Code of 
Criminal Procedure, 1973, in sections 135, 
141, 142 and 158 of the Navy Act, 1957. 

With these words, Sir, I move that the Bill 
be taken into consideration. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Yes, Mr. Joseph. 

♦SHRI O. J. JOSEPH (Kerala): Mr. Vice-
Chairman, Sir, I am happy to note that there 
have not been many serious cases of 
indiscipline in our Navy. I would like to say a 
few things about this Bill, which has been 
brought forward to enforce      more 

♦English Translation of the Original 
speech delivered in Malayalam. 

discipline in the Navy. Discipline is certainly 
necessary. But discipline is not merely for the 
Defence forces. If only there is a general 
atmosphere of discipline in the country and in 
all walks of life, discipline can be expected of 
the Defence Forces also. Discipline cannot be 
thrust upon any body. If that be so, it would be 
like the case of a guardian, who is incapable of 
protecting his ward, starts beating the child to 
discipline him. They should have a sense of 
security also. Otherwise there cannot be any 
discipline in the country. They should enjoy a 
sense of security while punishment is meted 
out for enforcing discipline. But I do not find 
any such approach in this Bill. On the other 
hand what I find is that the same policy of the 
British Government is still being pursued by 
this Government even after so many years of 
independence. Here I would like to point out 
that in the case of Senior officers forfeiture of 
time for promotion is for a period of three 
months while for Junior officers it is for twelve 
months. For the same kind of offence Senior 
Officers are given lesser punishment and 
Junior officers are given higher punishment. In 
my view those who have higher qualifications 
and occupy high positions, even if they 
commit minor offences, should be given 
severe punishment; while others with lesser 
qualifications and responsibilities should be 
awarded lesser punishment. On the other hand 
what we find is that people at the top need not 
be punished at all. There is a saying in 
Malayalam to the effect that if the Chief Priest 
Commits a minor theft from the temple, all the 
hangers-on will start stealing. What we find 
today is that all the corruption, indiscipline and 
all that is rampant at the highest level. 
Therefore there is no sense in expecting 
discipline from the common people. Sir, the 
sense of discipline emanates from a sense of 
national pride. Therefore we have to examine 
whether the approach of the Government to the 
Junior Officers in the Defence Services is 
conducive to promoting a sense of discipline 
and responsibility. For example the 
recruitment of officers to the Defence 
Services, whether it is Navy or Air Force or 
Army, is done from the elite class of the 
society. Only this section of the society can 
efford to pass the test 
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[Shri O. J. Joseph] 
and complete the training. If the common 
people and common soldiers come to un-
derstand that all the three wings of the defence 
services are maintained only to subserve the 
interests of the elite class, then I do not know 
what will happen to the country. During the 
British regime Indians were not given any 
commanding positions. They were to be 
satisfied with the position of a Sepoy. If that is 
the kind of approach they still continue to 
adopt towards the Navy, it will certainly not 
serve  the  interests  of the  country. 

Another thing which I would like to point 
out is that the family members of our men in 
the Defence Forces should be able to live in 
peace with a sense of security at their native 
places. 

There should be a feeling of oneness 
between the Army and the people and without 
this feeling merely by imposing discipline 
nobody can achieve anything. If ever an army 
has won a war it is mainly due to their 
patriotism, national pride and the feeling of 
mutual trust that the army and the people had 
for each other. On the other hand if the army 
becomes an instrument of opprsssion and if 
there is no discipline in the country, then the 
army itself  cannot achieve  anything. 

Sir, here I would like to ask the Gov-
ernment one question. There was a news 
report to the effect that in Mizoram the rebels 
would not do any harm to the army men. They 
would harm only the civilians. I want to know 
whether it is only a part of the general 
atmosphere of indiscipline or due to any 
secret understanding between the top officers 
of the army and the rebels. Normally it is not 
the common soldiers who go for spying 
activities or things like that. Therefore one 
wonders why such a situation has come about 
in Mizoram? It would appear that it is as a 
result of the lack of discipline and other 
deficiencies there. If such a situation starts 
developing in other parts of the country also 
v/hat will happen? 

Sir, there was a recent report to the effect 
that some newsmen who were proceeding to 
Ladakh through Fhnjab were insulted by some 
army officers. This sort of things should not 
have happened. There 

was another instance of a case in the Supreme 
Court in which the wife of a soldier was 
assaulted by some Senior Officers. What 
deterrent steps have been taken by 
Government in such cases? It appears that 
such offences are often committed by people 
at the higher level in the army he-cause they 
come from the elite society and they have 
considerable influence on people at the 
highest level. Therefore they go unpunished 
for the offsnces committed by them. This sort 
of a situation should not be allowed to 
continue. 

Sir, all efforts should be made to improve 
the relations between the people and the 
defence services and a feeling of security 
should be created in 'he minds of the soldiers, 
Sir, in my State under the new regime it is the 
army men on leave who are arrested whenever 
any untoward incident takes place. If this is 
the situation what kind of patriotism and 
national pride can be fostered in the minds of 
our Defence personnel. 

Sir, there was an advertisement in the 
newspapers that recruitments would be made 
to the Navy at Trivandrum on the 1st of this 
month. Tens of thousands of youngmen came 
to Trivandrum to appear for the selection. 
Then suddenly there was an announcement to 
the effect that the microphone at 10 O'clock in 
the the 5th. The local police was not informed 
nor the people were informed in advance. 
When it was announced through the 
microphone at 10 O'clock in the morning the 
situation became tense Rioting and utter chaos 
followed. The police had to resort to Lathi 
Charge. The result was that the people who 
came in search of job lost even their 
certificates. Therefore I would like to request 
the Government that this sort of 
advertisements through the newspapers and 
the Radio for recruitment without adequate 
preparation and without deciding about the 
qualifications and the number of vacancies 
and all that should not be made. When the 
unemployment situation is so acute in th« 
country youngmen would come from far off 
places in response to such advertisements to 
appear for the test. When the matter is dealt 
with in such     haphazard 
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manner, as in the case at Trivandrum, the 
people naturally become restive, the situa 
tion becomes tense and the police will be 
compelled to intervene resorting to Lathi 
Charge etc. resulting in avoidable incon 
venience, difficulties and loss of precious 
belongings. Therefore I request that pro 
per and adequate arranegtnents should be 
made in future for recruitment to the ser 
vices and with this request I conclude my 
words. Thank you. r 
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SHRI SYED SHAHABUDDIN: (Bihar): 

Mr. Vice-Chairman, Sir, the Bill before the 
House is of a rather technical nature. I do not 
think there is much to talk about it. I think it 
should be passed unanimously. But, I think, it 
does give an opportunity to us in this 
discussion to place our concern about the 
maritime security environment of our country 
today bo-fore the House and the comparative 
lack of emphasis that the Navy has so far re-
ceived in our plans for defecne developments. 

Sir, I have a feeling that perhaps historically 
as a nation and as a State we have not been 
very conscious of the importance of the sea. 
We have always been a land-based power. We 
have faced, until the Europeans appeared in 
the Indian Ocean and the Arabian Sea, many 
threats to our security but always across the 
land holders and that is why even the great 
Moghul Empire in its hey-day did not pay 
much attention to the development of its Na\> 
Perhaps it is just part of our national heii-tage 
or our mental make-up that today thirtyfive 
years after Independence, our Navy is 
comparatively a very small force. The Annual 
Reports presented to our Parliament by the 
Ministry of    Defence 
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[Shri Syed Shahabuddin] lack even  in 
commonplace details which are often 
available in foreign publications. 

For example, there is not a word here about 
the strength of our Armed Forces. I have just 
been looking through the Military Balance, a 
publication of the International Institute of 
Strategic Studies, and I find that at the end of 
1980-81, our Naval strength, at least so it is 
described in this publication, was 47,000 
including the Naval Air Force and we are 
supposed to possess 8 submarines, one aircraft 
carrier, one cruiser, 29 frigates and a few odd 
patrol type vessels. It also says that three 
destroyers are on order. We, of course, know 
that recently we played an order for two 
submarines and also have obtained the 
manufacturing rights for two of the same 
model in our country. 

. But all that does not go a long way in 
making the navy effective enough to counter 
the hostile atmosphere that we face today and 
the threats to our security that are very 
perceptible. 

Our friend, Mr. Yadav, has already 
drawn your attention to the rivalry bet 
ween the Super Powers in the Indian 
ocean. The Defence Ministry's report 
■itself talks about the global rivalry which 
has projected itself in the Indian ocean 
region and it says: '"The proposal to 
make the Indian Ocean a zone ri peace 
has made little progress, so far. The ex- 
I 1 of bases and facilities in (he Indian 

its littoral areas and the proposal 
for deployment of Rapid Deployment Force 
threaten the security and stability of the area". 
In this background we do not know whether 
our naval strength or the projected naval 
strength is adequate to the task. I would like to 
add that apart from the threat to our national 
security, our navy has to perform very positive 
tasks for our economic development. The 
world community has just evolved its first 
cqjivention for the utilisation and exploitation 
of the resources of the sea and the sea-bed. A 
few years ago we drew up plans and we 
began. development of a coast guard to protect 
the living resources of our sea and alio to 
protect our offshore installations. But 
something much bigger lies ahead. 

We are one of the nations which has been 
recognised as possessing technology for 
exploitation of mineral resources of sea bed 
and, therefore, I submit that our naval power 
would play an important role to give all such 
operations the much-needed cover. 

If you look at the map of India and its place 
in the Indian ocean, I think by every military 
logic, we ought to have the biggest navy 
between Suez and Singapore. I would like to 
know from the Minister and would like to 
have an assurance from him that we indeed 
plan to have the biggest naval force in this 
part of the world. Its role, as I have submitted; 
shall not be offensive; it shall be primarily 
defensive, the defence of our security, the 
defence of our resources on land, and the 
defence of our resources in the sea. 

Sir, we know that we face constraint of 
financial resources and there is always a 
rivalry for allocation among the various arms 
of the armed forces. The Minister of Defence 
who has been the Minister of Finance, has 
known the problem. He has seen the problem 
from both ends. He has seen it as Minister of 
Finance and as Minister of Defence. He 
».BOWS how difficult it is for him to get more 
allocations for defence and how difficult it is 
for Finance to agree to larger allocations.. 
Within our resources. I have a feeling that per-
haps navy has been treated as a step child of 
the family and I think it should receive a 
larger share of the resources that we can 
provide. 

I am rather concerned about a remark made 
in the annual defence report that in terms of 
personnel in-take there is falling trend in terms 
of offers for recruitment at officers level in the 
armed forces, and particularly in the navy. I 
think this is something that calls for serious 
attention and the Ministry would do well not 
merely to develop discipline but to look into 
the causes as to why youngmen of the country 
are not prepared to offer themselves to the 
defence forces, particularly to the navy. One 
particular reason that comes to my mind is that 
somehow in our organisation, we are still 
following the colonial pattern. I do not have 
time to go into the details. But we have 
established     a 
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dichotomy between (he commissioned offi-
cers on the one hand and junior commissioned 
officers and the non-commissioned officers 
on the other. I do not know what their relative 
promotional prospects are and to what level 
an average JCO or the NCO rises? Can he rise 
to the highest place in our armed forces and in 
the navy. Perhaps, this dichotomy is one' of 
the factors that deters men of talent from 
joining our naval force. This needs to be 
looked  into. 

Thirdly, I find that in terms of supplies, we 
are critically dependent on foreign suppliers. 
For so many years we have been trying to 
have a designing and manufacturing capacity 
of our own, e.g., for submarines. We do not 
seem to have yet developed one of our own. 
Recently, we signed a deal for two 
submarines and two more to be assembled in 
India for a model which is still in the testing 
stage. It has not been accepted even by the 
Navy of the manufacturing country. It has not 
been tested by any other Navy in the world. 
We have been forced into accepting that situa-
tion for reasons beyond the control of the 
Defence Minister. But the pity of it is that, we 
are not trying our best, we are not putting in 
our best, in developing a designing and 
manufacturing capacity on our own. Our 
critical dependence on foreign suppliers for 
our Defence supplies must cease. 

My last point is in regard to management. 
There, of course, we have the question of 
discipline. But as my friend, Mr. Ramanand 
Yadav, has correctly said, personnel 
management is not simply discipline. It is also 
a matter of looking after the welfare of our 
people. This has also something to do with 
our recruitment system, with our training 
system, with, our pension system and with the 
assurance that the welfare of the people back 
home. Therefore, the Navy should not be 
pnxious, the Naval officers should not be 
anxious, merely to acquire more penal power. 
There has to develop a better degree of 
rapport between the officers and the men so 
that cases of indiscipline simply do not occui. 

Sir, these are the few points that I ■wanted 
to submit for the consideration of the hon. 
Minister taking advantage of this Bill which 
has come before the House. As 

far as this Bill is concerned, it is of a technical 
nature and as the hon. Minister has explained, 
there is not much to be said about it. I support 
the Bill. 

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal): Mr. Vice-Chairman, Sir, 
as has been pointed out, the scope of this 
amendment Bill is rather limited. But even 
there, so far as the disciplinary aspect is 
concerned, certain points have oc-cured to me. 
For example, in the Statement of Objects and 
Reasons of the Bill, it has been stated in 2(2) 
"certain provision for summary trial of 
officers below the rank of Lt. Colonel and 
Squdron Leader", meaning thereby that those 
below a certain rank are subject to summary 
trial. So far as this provision for summary trial 
is concerned, we have a sense of repugnance 
towards this method. In regaid to this, some 
questions arise like, how it is proceeded upon, 
whether those who are accused are given an 
adequate opportunity to defend themselves, or, 
whether some unilateral action is taken and so 
on. These are the questions which arise when 
we consider the provision for summary trial. 
My friend, the previous speaker, Mr. 
Shahabuddin, had referred to the colonial 
model on which our defence forces and 
perhaps many other things are run. The 
mechanical approach towards discipline is one 
of that. There is another aspect which he has 
mentioned,. namely, the division between 
commissioned and noncommissioned officers, 
between the JCOs, NCOs and so on. 
(Interruption) The qaes tion is, whether this 
approach, this mechanical approach and even 
this class distinction in the matter of discipline 
is really healthy for our defeuce forces. This 
question should be considered in a new light 
in independent India, after 35 years of 
Independence. The first speaker, Mr. Joseph, 
tried to make out a point that in the matter of 
discipline, there shomd not be a lenient 
attitude towards those Aho are higher-ups and 
a most stringent attitude towards those who 
are below. This absense of the provision for 
summary trial for tfte higher-ups and the 
existence of it, this provision, for those who 
are below, smacks of that. The question is, 
whether it is so. This should be taken care of. 
The question is whether this provision for 
summary trial leaves enough   room for   those 
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accused to defend themselves. This should be 
examined very closely. 

Moreover, an isolated approach is not 
enough. This amendment has come 25 years, 
a quarter of a century after the original Act. A 
thorough review of the Act perhaps would 
have been called for. 

One limited object of this Bill, as stated by 
the Minister, is to bring it in line with the 
other services iu the matter of disciplinary 
proceedings. Certain designations, certain 
rankings have been accord'ngly changed. 
These things are there. But it has to be seen 
whether this Act conforms to the spirit of a 
democratic society, whether it bears relation 
10 other walks of life. other professions. 
These things have to be borne in mind. 

The unattractiveness of 'he uerence services 
has generally been mentioned by Mr 
Shahabuddin. But apart from that, it ha.? been 
reported periodically that particularly in the 
Navy, Commissioned Officers in quite good 
numbers are leaving it. I would like to know 
whether it is a fact; and if so, what are the 
reasons for it, whether antiquated rules and 
regulations, unattractiveness of service 
conditions and other things are responsible for 
it. These factors will have to be gone into, 
particularly in view of the importance of 
Navy in our defence planning. 

Navy has not received the attention it 
should receive, considering our si'uation and 
considering the global developments, 
particularly the machinations of a particular 
super power in our littoral areas. The problem 
of Diego Garcia is well known. We know at 
the time of Bangladesh war, what steps the 
United States of Ameiica did take. We would 
like to know whether our Navy is in a position 
to ensure the security of the country if any 
such challenge comes from anywhere. from 
any such quarter, whether we are in a position 
to ensure that the exploitation of our resources 
in the littoral sea-bed would be possible, 
whether our Navy has even the minimum 
strength necessary or ensuring this. These are 
the problems which are cropping up in 
different parts of the world  and  our country 
i?  no exception 

to that. Navy, from that point of view, is also 
very important. The Navy must bring a fresh 
outlook, not a mechnical approach. Discipline 
has to be enforced, but at the same time we 
have to be assured that in the defence 
planning, Navy has its due proportionate 
share. We are aware of the fact that all these 
issues are not strictly within the four corners 
of the limited objective of this Bill. But I am 
drawing attention to these issues because they 
are of general interest, of vital interest from 
the point of view of the country and. we 
would like the Defence Minister to assure the 
House and through the House the nation on 
these poinrs. Thank you, Sir. 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Ghulam Rasool 
Matto. 

SHRI GHULAM RASOOL MATTO: 
(Jammu and Kashmir): Sir, I riss to support 
the Bill which is of a technical naiurj. I have 
only two or three small observations to make. 
Alter the magnificent performance of our 
Army and Navy in the two Wars, particularly 
in ;he 1965 War, of which there was a lot of 
mention in many internalional papers also, the 
affected  parties  have  terribly  modernised 

ves. I would request the ton- Defence 
Minister to tell us whether he is aware of the 
intentions of those affected parties and 
whether we are also prepared to face the 
challenges that they are going to make to us. 
The second point that I have to make is that 
the Navy has not attracted people from the 
mountains. Mr. 

mddin has said that the Defence Forces as 
such are not alluring young men; but so far as 
the mountains are concerned, I do not think 
that the Navy attracts them very much. For 
this purpose, I would request the hon. Defence 
Minister to consider the proposal th?> a of the 
officers' posts are earmarked for mountainious 
areas like Himachal a id Jammu and Kashmir 
and the 

nent  for  these  posts  are  made  at 
r or Simla so that young people who 

are unemployed over there are lured to the 
Navy. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You do not want Navy 
in the Dal Lalce! 

SHRI GHULAM RASOOL MATTO: The 
third point that I have to make is that the 
young men in the Navy have to remain in the 
sea and their life is very monotonous: water, 
water everywhere. I would request the hon. 
Defence Minister 

to see that Holiday Homes for the Naval 
Officers and men are established in the 
mountains. For that purpose, I would request 
him to take steps to establish holiday Homes 
for the personnel of Navy and their families 
and children, whenever they are off from their 
duties. 

With these words, I support the Bill. 

SHRI SHRIDHAR WASUDEO    DHA- 
BE (Maharashtra): Mr. Vice-Chairman, Sir, 
this Bill is of a very simple nature and it 
wanted to remove the discriminations in the 
provisions of the Navy Act. But I fail to 
understand why the provision of summary trial 
is made in the case of officers below the rank 
of Commander. Summary trial as such does 
not give adequate opportunity to the accused; 
and the Defence Minister knows the law very 
well that summary trial is not something 
which is very much liked in the criminal 
jurisprudence. Therefore, the basis for which 
summary trials have been provided .by 
amending section 94, I would like the Minister 
to explain. So far as the Navy is concerned, 
many speakers have spoken. I welcome the 
provision in the Bill that the beneficial 
regulations will have retrospective effect. It is 
very important because if the benefits are to be 
given they must be given properly from the 
time they were intended to be given. 

Sir, on the question of Navy, I would only 
like to point out that in the Annual Report of 
the Defence Ministry of 1981-82, it has been 
staled that the maritime interests of our 
country are growing rapidly. I quote: 

"The maritime interests of our country 
are growing rapidly. With the increasing 
economic interest to exploit the ocean 
wealth in the off-shore areas and the deep-
sea bed and the continued growth of our 
merchant marine and fishing fleet, the 
responsibilities of the Navy have also 
grown manifold." 
And the responsibility has become more 

with "adequate coastal defence, ocean-going 
and under-water capabilities. The Naval Plans 
are oriented towards achieving this objective". 
While this is the view and expansion is going 
on, the report is very much disappointing that 
many of the per- 



 

sons and cadets do not want to take a career as 
officers in the Navy. And the intake of officers 
is falling. That nas been reported at page 16 of 
this Report. I would like to know the reason 
why the university graduates are not interested 
to take up this career and what efforts are 
made. On the other hand, in every university, 
as a matter of fact, there should be some 
recruiting centres and they should also give 
information about what careers are available 
in the Navy so that the graduates can be drawn 
to this important wing of our Defence Forces. 

Sir, in this connection, it is not clear also 
whether they hold examinations in »the 
universities for the recruitment of officers or 
what the method of the recruitment of officers 
is or whether oniy in some places like Bombay 
where the Naval Headquarters is there, the 
recruitments take place. Therefore, a 
recruitment policy in the Navy to attract more 
youth of our country is very much needed to 
enable the Government to have more officers 
of talent in this important branch. 

Sir, as per this Report, so far as the 
technology for the construction of the sub-
marines is concerned, we are very much 
lagging behind. We have acquired two modern 
submarines from West Germany, and the 
programme which has been stated, is to have 
transfer of design and construction technology 
of such submarines in India. It is really 
surprising to find that even 35 years after the 
Independence, "we have no technology for the 
construction of some modern submarines, 
which is a very essential part of our Navy. 
Anywhere, today the navy armaments and 
ships and submarines play a very important 
role. 

[The  Vice-Chairman     Dr.     (Shrimati) 
Najma Heptulla in the Chair.] 

In fact, Sir, we are very proud that in the 
last war in 1971, the Bangladesh War, our 
Navy has played an important role. Though 
we are a peace-loving country, we cannot 
escape, ignore, our responsibilities to defend 
such a long coast. And in that connection, the 
Coastal Guards Organisation is a welcome 
feature. 

I would suggest to the hon. Minister that all 
efforts must be made to have indigenous 
construction of ships and submarines and also 
to attract talented youth of our country to the 
Navy. 

Sir, the Bill is of technical nature, but an 
important one.   I welcome the Bill. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Madam Vice-Chairman, I thank you 
for coming in time so that you could give me 
an opportunity to speak on this Bill. 

I can tell the hon. Defence Minister, Mr. 
Venkataraman and his able Deputy, Mr. Singh 
Deo that I have some connection for speaking 
on this Bill. When I was in the school, I was 
in the Naval Wings of the NCC and for four 
years even in the college. Mr. Defence 
Minister, Sir, through Madam Vice-Chairman, 
I can tell you that I have gone on a cruise on 
the "INS Vikrant" which is the only aircraft 
carrier which we are having. 

As all the hon. Members would observe, this 
Amendment Bill is a very innocuous one.   
Whether you call it technical or not, it seeks to 
bring the Navy Officers on par with certain 
other services.   But it is really a tragedy that 
perhaps the necessity of economy has made our 
Navy to get hardly 7 to 10 per cent    of    our    
Defeucc Budget of over Rs. 3,000 crores. I am 
not saying that the other wings of the armed 
forces, namely the Air Wing and the Army 
Wing are not important.    For a country like 
India which has nearly 6,100 km. of coastline 
with about 10 major ports and 3 minor ports 
and also with the new maritime economic zone 
of 320 km., we have 2 million km, to survey.    
So all these can only go to emphasise the need 
for strengthening our Navy.   Added to this, 
Madam, we have now got the Bombay High 
offshore drilling as also the Godavari basin, and 
the Palk Straits, not to    talk of the Andaman 
and Nicobar Islands which very much form a 
part of India. Apart from this, the super-power 
rivalry,     which has been there all along, is 
again coming into the news in the Indian 
Ocean, calls for aa absolute increase of not only 
the strength but also the weaponry which the 
Indian Navy  possesses.    I  am  sure     that     
the Defence    Minister    is    now seized of it. 
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Though he might have used his red-ink pen 
when he was the Finance Minister, now 
having come to the South Block, I hope he 
will realise the importance of having to 
strengthen the navy. 

Unfortunately, Madam, our Indian Navy as 
compared to even some of the neighbouring 
countries like Pakistan, Malaysia, Indonesia 
and Bangladesh, cannot boast of much 
equipment, apart from sheer numbers in men.    
Here I would like to digress a little,  Madam.    
All  this  talk of security is a myth—this talk 
of intelligence    and statistical information not  
being given by the Defence Ministry in the 
interests of national  security.     You   will   
perhaps   be surprised  to   know  that   the  
Institute  of Strategic Military Studies in 
London possesses information on almost 
everything in every country,  and  this   is  also  
liberally published,  as  you  would have seen  
how on the Falkland crisis they gave the low-
down on what Argentina has got and what 
Britain  has  got.    So  when  the  Defence 
Ministry takes cover    under    seciecy,  it 
makes me laugh. Anyway here is the com-
parative naval strength as given by the In-
stitute of Strategic Military Studies. India is 
now reported to have about 48.000 personnel 
as against about 15,000 in Pakistan, 7,000  in 
Malaysia and     about 40,000 im Indonesia.   
But in terms of submarines— just one 
example  I will give you -India has got eight 
submarines of the ex-Soviet F Class whereas 
Pakistan, which is hardly a fragment of India, 
has six submarines— 2 Agosta and 4 Daphne.   
A smail country like    Indonesia has got four 
submarines. This will go to    show    the    
inadequate strength of our Indian Navy.   
What I am saying is that we definitely require 
strengthening of our navy,    particularly in the 
■wake of the Falkland crisis.   What has it 
shown?   Apart from the other moral and 
political lessons, it has shown that a small tiny 
island, situated 10,000 miles away, can win a 
battle where the navy is very much involved.    
Therefore,   from  <he  point of view of the 
defence of our country, 1 think it is absolutely 
necessary—it will be no, exaggeration    to    
go   on   saying   it    ad nauseam—that the 
strength of our    navy should  be increased.    
Madam.    I would only like to say here that 
three aspects of 

our naval strength have got to be increased. One 
is the naval air arm.   For a long time, a debate 
was going on as to how we should replace the 
old-fashioned    Seahawks    and Alizes which 
the  (NS Vikrant has.    Ultimately it was 
decided that the British Harrier with its vertical 
take-off and landing facility, would be ideal.    
Again we have found that this may not be the 
best and there is talk of    going for a later type 
of   aircraft.     Whatever   aircraft   we   may 
have   on  the     aircraft     carrier, there  is 
absolutely no denying the' fact that India should 
definitely go in for another aircraft carrier.   
About two or three years back, 1 beard the 
Chief of Navy saying   that the designs were 
under way and we wei'e going to get designs 
from Italy, Japan, etc., and that we were going 
to get another aircraft-carrier by 1990.   I only 
hope that this air--r craft-carrier will be an 
improvement on the present one and will 
compare favourably with the best aircraft-
carrisr in the world. The other thing which  we 
should get is the  longdistance reconnaissance     
aircraft. I think the Indian Air  Force was going 
into it in a big way.   But this is absolutely 
necessary as far as the navy is concerned. The    
third    thing    is    that    the    submarine    
strength    should    be    increased, particularly      
these    days    for      monitoring the    Indian    
Ocean    and    defending   the   coastline.    And   
'.ve  should   get nuclear-powered submarines.   
At the same time we should also get    some     
diesel-powered submarines for India.    I do not 
know whether we can afford it or    not. Perhaps 
Mr. Pranab Mukherjee can be talked to by Mr. 
Venkataraman.   But the point is we should at 
least get ten modem submarines  if we  are  
going     to     compare ourselves   with   the   
others  in   the   world,, Here I would like to 
sound a word of caution.   I have seen many 
articles, 1 do not know whether they have been 
put out by some interested parties—that the 
equipment that we are buying from    Germany     
is second hand.   Of course, the Naval experts 
are there who can determine wnether we should 
go in for this or that.   But I think in regard to 
the weaponry which the Navy possesses,    
particularly in terms of guns, missiles and    
rockets, we can try exocets which have been 
used   in the Falklauds crisis.   It will not be 
correct for me to talk more on this occasion 
since tnese    things 
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are outside the scope of this Bill. But it gives 
us an opportunity to talk on this and I hope 
you will consider the views expressed here; 
not that the experts in the South Block would 
not have told you about them. 

Finally one or two small things, with your 
permission. One thing which I am trying to 
raise is one which concerns our State so much 
and which is very near Mr. Venkataraman's 
constituency. He has unfortunately poured 
cold water on our plea for getting a naval 
academy at Chingleput even though our State 
Government offered necessary facilities. There 
was an offer, of course, from Jamnagar in 
Gujarat. But the expert committee desired it to 
be at Ezhimali near Cannanore, for whatever 
reason. However, I am only making our 
claim—I do not know whether it can be 
considered just now—that you should 
consider our offer and keep it on the reserve 
list as No. 1 so that in case you want to expand 
the Academy or have another branch, you may 
consider the demand of Tamil Nadu. I hope 
you will consider it sympathetically. 

The second thing is about the trawlers 
which have been found recently poaching in 
Indian waters. I saw a judgment of the 
Bombay High Court saying that the Indian 
Navy has not dealt with the case of the 
trawlers properly and they have not taken 
action. I do not know what exactly was 
lacking.. I hope the Defence Minister will 
look into it. 

Finally, a very trivial thing: When I was in 
the Navy there was a rule, whoever is in the 
Navy, can have both the moustache and the 
beard. But now I find that the rule has been 
removed, and only the moustache is 
permitted. You would have seen in the old 
days the naval captain used to look very 
handsome on the packet of cigarettes. I do not 
know the reason why this has been removed. 
Is it because the Deputy Minister is having 
only a moustache? 

I would only conclude with one jcke now. I 
hope that the Indian Navy is better than the 
Royal Navy. There was a song of one line. 
Shoes in the Navy, I am told, are very fine. 
You ask for No. 6 and they give you No. 9. 

Thank you. 
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SHRI K. P, SINGH DEO: Sir, I am 

extremely thankful to the hon. Members for 
their unanimous support of the Bill and the 
amendment which is sought to be made to the 
Bill). In fact, while introducing the Bill I had 
given the intention of the Government on the 
four amendments. Although the Members, 
while .supporting the Bill, did refer to the Bill 
as reflecting a colonial outlook, I would 
submit to the House it is exactly the opposite 
which the Bill seeks to do. As 1 mentioned 
earlier, the rank of master chief petty officers, 
which was introduced in 1968, had certain 
minor punishments like stoppage of pay and 
allowances, reprimand, stoppage of leave and 
admonition etc. applicable to them, and these 
were awarded summarily by the Commanding 
Officer. The experience of the last 13 years 
has shown that such senior sailors commit 
offences which are not serious enough to be 
considered by court martials nor adequate 
enough to be dealt with by these summary 
awards by the Commanding Officers. This 
situation is sought to be corrected by 
introducing this amendment. Thereby the loss 
of seniority and forfeiture of time for purposes 
of promotion is being introduced. 

Secondly, as far as the colonial outlook 
which was referred to is  concerned, as I 

said. Sir, this amendment itself would like to 
remove that anomaly, because in the Navy 
there is only one type of court martial unlike 
in the Army where there are four types, and 
this is the general court martiai. There is no 
summary procedure for trial of minor 
offences. This is just the opposite. In fact, 
there is no summary trial or anything for 
minor offences committed by the junior 
officers, and the definition of junior officers is 
acting Sub-Lieutenant, Lieutenant and 
Lieutenant Commander sought to be rectified 
by the proposed amendment.    - 

Sir, section 94 empowers the Central 
Government, the Chief of Naval Staff, the 
Commanding Officer or the officer-in-charge 
of the Naval Academy to award punishment 
of foreiture of seniority or forfeiture of time 
for promotion for a period up to 12 months, 6 
months and 3 months. respectively, to 
subordinate officers only. 'Subordinate officer' 
has been defined, as I have said earlier. So this 
power is now proposed to be extended to 
comparatively junior officers or up to the rank 
of Commander and below, that is, Lt. 
Commander, Sub-Lt., etc., and it is being 
broadbased. As far as the officers of the rank 
of Commanders and above is concerned, there 
is a provision of gene* ral court martial and, 
therefore, there is nothing colonial about it. In 
fact, it is more egalitarian and everyone is 
sought to be brought within the purview of 
this Bill. Sir, many points have been brought 
out in the course of the discussion. They 
ranged right from recruitment to retirement, 
geo-strategic, geo-political aspects, etc. Even 
the historical and classical battles of Panipat 
were referred to by hon. Members. I would 
answer to as many points as possible within 
the time at my disposal. Firstly, I will take 
recruitment. Recruitment is not confined to 
any particular area, town or city and the 
present policy of the Government is to extend 
recruitment to the entire country. It is based 
on merit. Therefore, we want to give each and 
every individual a chance to join the Navy or 
the Army or the Air Force if he is adventurous 
enough, keen enough, desirous enough. 
Therefore, the present recruitment policy 
gives an equitable chance to all able-bodied 
men of all 
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[Shri K. P. Siagh Deo], the areas in India in 
the    Navy or the Army or the Air Force. 

SHRI SHRIDHAR WASUDEO DHABE: 
Reports say that you are not getting officers. 
What have you done to that? 

SHRI K. P. SINGH DEO:    I am coming to 
that.    As the hon.  Members have pointed out, 
geo-stretegic and geo-political environment 
has become more and more sophisticated.     
Sophisticated      technology has  entered  into 
the  field  of national security, i.e.,  defence.      
As    Members also pointed out, in the recent 
Falkland Island crisis, electronic warfare and 
missile warfare were resorted to.   Therefore, 
in this highly sophisticated environment we 
need highly qualified people for our three Ser-
vices.    These highly  qualified people  are not 
very  easy to get by.    These highly qualified 
people who are keen to have an adventurous 
life and are keen to face the hardships of life in 
the Armed Forces are the ones who come 
forward.    The people who   are  not  
interested   in  this  and  the people who are 
interested only in a com-j  way of life,     who 
are interested in xhs   lonetary aspect, are not 
volunteer-s is a    voluntary    force. All the 
three ^ervices are voluntary. Anyone with a    
spirit of adventurous nationalism    and 
Patriotism and with a spirit of serving the rr 
tion    are welcome to join.    Therefore, there 
is shortfall. There is a constant review of it.    
Evaluation is being done. How to make it 
more attractive and how to get the best 
possible and qualified people    to join the 
three Services?    This shortfall is only  in 
some of the technical    branches and not in the 
other branches.    I would like to submit this to 
the House because an impression has gathered 
that probably there is a shortfall in all the 
wings of the Services.    It is  only    in    the    
technical branch. People who are technically 
qualified  go abroad or go to Merchant Navy 
where they are highly paid and where the 
conditions  of life  are   much  easier  than 
what they are in the Armed Forces. 

Sir, very rightly the hon. Member Shri 
Shahabuddin has said that the Navy's role in 
the economic development of the country, 
i.e., for the exploration of the seabed, has 
taken a very important dimen- 

sion.     In   fact,. the   Government   is   very 
much aware.    Therefore, the Government has 
always been maintaining that   defence is not a 
diversion front development. Defence  is  
complementary     to development and   the   
emerging  relations   between   the sea  and'the 
State are very  much  in the knowledge of the 
Government.    The Gov-' eminent is not only 
aware but also con^ scious and is making 
conscious efforts to have a  balanced  Navy    
keeping in view not  only   the   Bombay   
High,   but   Diego Garcia and our    island    
territories aAvay from the mainland    keeping 
in view our long coastline as well as the 
various seabed resources, the    marine 
resources and the totality of the entire scinario 
as well as the geo-strategic and geo-political 
situation. I would submit that I will not dilate 
on the  subject  more because of security 
reason.    But J can assure the hon. House and 
the Members that the Government is taking  
all'possible  steps to  see  that  we have a 
balanced Navy which can hold its own against 
any eventuality.    Keeping in view  the  geo-
strategic   and     geo-political situation      we 
are making efforts to      be more self-reliant 
than ever before. We are going in for frigates, 
we are going in for submarines  as  the  hon.  
Member  himself quoted from the 'Military 
Balance'.    And we are gradually increasing 
our percentage and   degree   of  indigenisation  
and,   therefore,  there is     no question of 
depending on anyone or lacking in the effort in 
being self-reliant.,   in being self-sufficient in 
the wherewithals for all our national security 
requirements. 

Sir, there was a reference to welfare of not 
only Cadets but of ex-servicemen, the welfare 
of serving personnel, specially in the Navy 
although references were made regarding 
Ladakh, Simla, Srinagar, NEFA and 
Nagaland. I would like to submit that only 
three days back, we had an Half-an-Hour 
discussion where I had dealt with at length 
regarding the welfare measures being taken 
for ex-servicemen particularly. Here, I would 
only like to take some time of the House to 
say that the apprehension of the Members that 
the Navy was not getting its due or that it was 
being neglected is absolutely unfounded. 
There is more allocation for the Navy; there is 
higher spending on the Navy. In fact in the 
1980—85 Five Year Plan, we 
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have got an increased allocation and this will 
be evident from the fact that . in 1981-82, the 
Budget Estimate was Rs. 475 crores, the 
Revised Estimate was Rs. 525 crores. As far 
as 1982-83 is concerned, it is Rs. 625 crores 
and, therefore, it will be obvious that we are 
stepping up our-allocations for the Navy 
keeping in view all the points raised by the 
hon. Members which had been appreciated by 
the Government long time back. And we are 
not neglecting the Navy. 

SHRI SYED SHAHABUDDIN: Permit to 
say one sentence that the figures that you 
have cited of increase in allocations merely 
cover the inflation factor. 

SHRI K. P. SINGH. DEO: Well, we have 
taken inflation also into consideration which 
you will very soon come to know. And there 
is no question of neglecting the Navy. Sir, we 
have made increased allocations for housing, 
for education not only of the Navy but for all 
the three Services because we firmly believe 
that the welfare of the family, welfare of the 
children. (Interruptions) in fact, it wiil be 
interesting for the hon. Member. Shri 
Shahabuddin, that during the Janata regime it 
was 8 per cent. We have made it to 12 per 
cent this year of the Defence Budget, a 50 per 
cent higher outlay for the Navy. And it will be 
interesting to know that only this year the 
Raksha Mantralaya has sanctioned 25 
Kendriya Schools in the Defence sector alone 
and it is going to be pogressively increased in 
the next year and the year after next. As far as 
rehabilitation of Naval personnel is 
concerned, there is just no problem because 
the moment the Naval person, whether he is 
an officer or a petty officer, whether he is a 
JCO or a sailor or of other rank, comes out. he 
finds his talents and his training a ready 
market in the     Merchant     Navy     and     
elsewhere. 

There was some reference also by an hon. 
Member, I think it was Mr. Joseph, the first 
Member who spoke on this Bill, whether 
there is a possibility in our country of a jawan 
or an other rank to reach the position of a 
General rank. The other day only, when I was 
replying to the half-an-hour discussion, I said 
and I ha»J 

mentioned that there are instances galore 
where a man from the position of a sepoy or 
other rank or a iawan has reached the position 
of a Lt. General. In fact they have 
commanded armies. In fact I could give you 
half a dozen names now itself. But that day 
also I did not give the names because while 
giving you half a dozen names I might leave 
out another half a dozen names and there will 
be furore and I will be accused of preferential 
trentment to some. The 1971 war with 
Bangladesh was fought by two Generals who 
started as jawans in the Indian Army and they 
reached to command both the western sector 
and the corps commands. So there is nothing 
colonial about it. The only thing is that the 
jawan who comes, or the sailor who comes or 
the airman who comes and joins the services, 
has to be Indian enough and has to be 
dedicated and sincere enough to pass all his 
examinations. Professionally if he is 
qualified, if he takes the examinations and 
passes them, he can reach to the top. 

Sir, there was another point raised that 
probably discipline is sought to be enforced in 
the Navy through this legislation. This is not 
the intention of the Government at all. 
Discipline is not sought to be enforced 
through this amendment,. In fact, discipline is 
most essential as the hon. Members have 
pointed out themselves for not only smooth 
functioning but for any Armed Force in the 
world discipline is of paramount importance 
and discipline as well as reward and 
punishment go hand in hand. If a soldier or a 
sailor or an airman does good work he is 
rewarded ia many ways. But if he does 
something wrong he must be punished. This 
is the rationale or this is the fundamentals or 
the basics of discipline. Without discipline no 
Armed Forces can function. But to enforce 
discipline there are many other ways like 
personal example of the officers and junior 
commissioned officers and by welfare 
measures, by looking after the welfare of the 
Serving troops> their pay, their health their 
family welfare, the welfare of their children, 
the health of their children, their land and 
other property matters, These are dealt with 
not only by the State Governments and by the 
Central Government hut also by the units in 
which   they 
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serve? And, for his welfare and for the 
redressal of his grievances ihere are enough 
avenues. A jawan or a seaman or an airman 
has recourse througli his various junior 
commanders to reach right up to his 
Commanding Officer in any problem con-
cerning himself, any personal problem. Every 
month there is a Sainik Samme'.an where he 
can ventilate his grievances to his 
Commanding Officer, standing up direct, face 
to face, without any inhibitions without any 
stifling he gets the permission and he can 
raise his problems and it is immediately 
looked into, if it can be done at the level of 
the Commanding Officer. If it cannot be, it is 
sent up to various higher forums. Otherwise, it 
is sent to the Government. 

Now, Sir, I think 1 have answered most of 
the points which had been raised by hon. 
Members. I would like only to take a couple 
of minutes more of the time of the House just 
to enumerate or to bring to the notice of the 
House the measures which have been taken by 
the Government for the resettlement or 
welfare of the people who have retired from 
Services. In fact, today, we had a question 
which never came up during the Question 
Hour. The first thing is about the age re-
laxation for ex-servicemen, there is educa-
tional relaxation for ex-servicemen there is 
reservation of seats in Central Government 
and public sector units, reservation in State 
Governments and Union tenilo-ries. Then 
there is the grant of sponsoring powers v/hich 
have been granted to the Rajya and Zila 
Sainik Boards probably with effect from 1st 
April, 1982. There is also the placement 
statistics in the civil. 

That is with effect from 1st April 1982. 
Even for the State Government j/os, the 
Governments of Gujarat, Karnataka, Ma-dhya 
Pradesh and Rajasthan have extended the 
same facilities. In the last meeting of 
Kendriva Sainik Board under the Chair-
manship of Raksha Mantri monitorir.g system 
or re-employment was sanctioned and for that 
50 per cent of the additional expenditure will 
be borne by the Central Government and the 
other 50 per cent will be borne by various 
State Governments. One Deputy Secretary 
has been nominated 

for each Ministry of the Central Government 
to all the attached offices to monitor this 
scheme. One Lieutenant Colonel has been 
appointed from the Directorate General of 
Resettlement and is attached to the Director 
General of Employment and Training under 
the Ministry of Labour to likewise, monitor 
all Central Government Ministries as well as 
Department. Majority of the State 
Governments have been not only requested 
but they have responded for setting up 
monitoring machinery at State level and the 
Governments of Maharashtra and Karnataka 
have even set up liaison officers in their 
various Ministries. 

As far as pay fixation is concerned, there is 
exemption of pension also in the pay    
fixation. 

Then ecological battalions are bjing raised 
of ex-servicemen belonging to their area and 
they will be formed according to the 
organisation of territorial army and therefore, 
ex-servicemen remaining near their homes 
can take part in the ecological battalions to 
improve the ecological balance which has 
been destroyed or being sought to be 
unbalanced. The other is induction of armed 
forces personnel into paramilitary forces. 
Some Governments like the Bihar 
Government have started even keeping forces 
composed of mainly ex-servicemen so that 
during communal trouble etc., secular force 
will help them. 

Further, action has been taken in improving 
the terms and conditions of service in the 
defence security corps where the strength is 
about 9000 and many of the States in the last 
meeting of Kendriya Sainik Board on the 
request of Raksha Mantri have agreed to 
exempt upto Rs. 200 of their pension. 
Likewise there are about 20—25 other 
concessions but I would not take the lime of 
the House. It will be abundantly clear that 
Government is seized of the matter; it is 
evaluating; it is improving the conditions of 
the ex-servicemen, the servicemen, including 
the pensioners which the hon. Member re-
ferred to and constant endeavour is being 
mads to reduce disparities. Because of fin-
ancial and administrative problems and the 
magnitude of the problem, it may not be 
possible to reduce it 100 per cent but constant 
effort is being made. Thank you. 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): What about Naval 
Academy at Changelpet? 

SHRI K. P. SINGH DEO: Regarding Naval 
Academy, as you are aware, it was 
functioning in Cochin. Because of paucity of 
space, it had to be shifted to a place nearby 
Cochin and this was not decided by any 
individual; it had to be decided by the expert 
committee which was formed with senior 
naval officers and other officers who are in 
charge of training. As you know, training in 
our three services of the armed forces, is 
second to none in the world and it is this 
training which has served us in good stead in 
1965 and 1971. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): With your permission, Sir, I 
would like to draw the attention of the hon. 
Minister to one fact which was mentioned by 
my friend Shri Hukmdeo Nara-yan Yadav. 
He mentioned of those citizens of our country 
or communities who mainly live by, and are 
professionally attached lo sea or river. If their 
capacity or their skill could be more helpful 
to navy, that could be utilised. My question is 
whether any effort has been made to recruit 
that section, for example, fishermen and 
similar other communities who live by the 
side of river Ganges or by the side of sea. 
Was there any effort made to recruit from 
among them? Has the Government any 
finding in regard to this, whether they have 
found out that such people have the aptitude? 
Naturally, if such people have the aptitude it 
qualifies them for such jobs in the Navy and 
they will prove more useful in the Navy. T 
would like to know was there any effort in 
this direction? 

SHRI K. P. SINGH DEO: I have 
mentioned this earlier. In fact, many hon. 
Members themselves had referred to the 
sophistication in the national security en-
vironment where a lot of sophisticated 
equipment has to be handled people have to 
be trained for that and, therefore, it is not 
only a question of height, weight, and chest 
measurements: whether he knows to swim or 
not etc. Those days, I am afraid, are slightly 
over and here, we have to take into considera-
tion the merit of the person, whether he 

can handle such equipment and naluially, we 
have to take the aptitude into consideration. 
We do not force anybody who is not desirous 
of joining. the Navy to join the Nayy. So, is 
the case in. regard to the Army and the Air 
Force. He has to have the aptitude and it is 
tested. ' 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): The question is: 

"That the Bill further to amend the Navy 
Act, 1957, be taken into consideration." 

The    motion was adopted. 

THE VICE-CHAIRMAN: We shall now 
take tip the clause-by-clause consideration of 
the. Bill. 

Clauses'2 to 11  were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added- to the Bill. 

SHRI K. P. SINGH DEO: Sir, I beg to  
move: 

"That the Bill be passed". The 

question  was proposed. 
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SHRI K. P. SINGH DEO: There ' 
nothing to answer. There are about 60,1 
people who get released every year. It not 
possible to keep track. If the he Member 
brings to ray notice, certaii we will look 
into it. 

SHRI J. K. JAIN: What for you b formed 
the committee? It is all right 60.000 people 
get released every year. Bu what for you have 
formed the committee'. 

THE MINISTER OF DEFENCE AND 
HOME AFFAIRS (SHRI R. VENKATA-
RAMAN): Sir, we cannot find accom-
modation for everybody. 

THE    VICE-CHAIRMAN    (SHRI 
RAMAKRISHNAN):   The   question  is... 

"That the Bill be passed". 

The    motion was adopted. 

THE VICE-CHAIRMAN (SHRI R 
RAMAKRISHNAN): Now, We take u, the  
Rubber  (Amendment)  Bill. 

SHRI SADASHIV BAGAITKAR: Sii it 
is already 5.30. This is not an urgen 
business. 

THE    VICE-CHAIRMAN    (SHRI    R 



 

LMAKRISHNAN):   I will  go     by the 
asure of the House. But before I ad- 
n. I have to make an announcement. 

LOCATION OF    TIME FOR DISPO-
OF GOVERNMENT AND OTHER 

BUSINESS 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): I have to inform 
Members that the Business Advisory Com-
mittee at its meeting held today, the 20th 
July, 1982, allotted time for Government 
Legislative and other Business as follows: 

  

 

THE    VICE-CHAIRMAN    (SHRI    R. 
KAMAKRISHNAN):  The  House    stands 
ujourned   11   A.M.  tomorow. 

The House then adjourned at 
thirty-five minutes past five of the 
clock, till eleven of the clock on 
Wednesday, the 21st July, 1982. 
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